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*212. PROF MADHU DANDA-
VATE: 

~HRIMATI PRAMlLA 
DANDAVATE: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether 1t ;s true that the 
Nathpa-Jhakri Hydro-electric Project 
jointly envisaged by ,Haryana and 
Himachal Pradesh is awaiting cons-
truction because both the States do 
not have adequate funr1s for the 
hydel project; 

• 
(b) whether ~he tWf) States have 

asked for Central assistance for the 
construction of the project; and 

(c) if so, what is the response of 
the Central Governtnent to the re-
quest from the two States f,)r Central 
assistance? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURI): (a) and (b). Har-
yana and Himachal Pradesh have en-
tered int:o ~ agreement for execu-
tiOQ Of this Project. They have also 
requested Central participation. 

(c) A final view has not been tak.en 
on this. 

PROF. MADHU DANDAVATE: 
~ Before 1 put the supplementary, I 

want to bring to your notice number of 
, r~liniS that have been given by the 

past Speakers that whenever number 
of PWt. of a question are asked. as far 
as JJOS8ible, tlle ~er should be 
given ,eparatW. Now 1 Ond that in 
pracijce they deUber~tel.7 combine 
cenam pa:rt$ of the que~tion 'so that 
IOJ:pe parts of the question remain 
unaIl$w~fe(l. For instance, to point out 
to yoU, in this Question there was 
Part (b) wlP.ch said-' 

"whE;!ther the two States have ask-
ed t01; Central assistance f\1r the 
construction at the project;'·. 

Now, that part is not replied anywhere 
at all! They club and in clubbing the 
question it has disappeared. 

MR. SPEAKER: Ask the supple-
mootary for this. 

PROF. MADHU DANDAVATE: No, 
Sir. For future guidance please repeat 
the ruling of the past that as far as 
possible, separate answers should be 
given. 

MR. SPEAKER: We will do it. 

PROF. MADHU DANDAVATE: My 
first supplementary: BecaUSe the on 
import bill has gone up from R~. 3.000 
crores to ·'Rs. 5,000 crores, is it not 
necessary that We should lay more 
stress on hydel projects and in view 
of this, will the Government be pre-
pared to give more financial assistance 
to a number of States, who voluntarily 
come forward either several1y or in 
combination and ask for financial as-
sistance? What W')uld be the attitude 
and response of the Government? 

SHRr A. B. A. GHANI KHAN CHA-
UDHURI: Mr. Speaker, Sir, Haryana 
and Himachal Pradesh have en-
tered into a bilateral agreement to 
execute this project. They have con-
stituted a J111anagement authority fot 
execution Of this prqject. These two 
States haVe also requested for Central 
participation and have agreed that 
the proiect can be executed by the 
N.H.P.C. This is a completely new 
thing. What Haryana and Himachal 
PradeSh are asking for is a completely 
new thing. Actually, what has hap .. 
pened is' ,that the Central Electricity 
AuthQrity gave its approval to this 
project under the Central Electricity 
Authority and Himachal Pradesh and 
Haryana say that thev themselves 
will do it. In that case there are other 
complications. States like U.P. arid 
R.ajasthan are also demanding a 
share. This will create lot of dim., 
culties. The Chief Ministers (Jf Har-
yana and Himachal PradeSh met me 

. and I told them that this idea will be 
sent to this Planning Commission and 
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"his will be examined ,lnd theo only 
'Ie can give OUr views. 

PROF. MADHU DANDAVATE: Itl 
reply to parts (a) and (b) of the 
Question, then Hon. Minister said that 
Haryana and Himachal Pradesh have 
entered into an agreemoot far execu· 
tion of this project nnd they have 
also requested for Central participa-
tion. Now, when they are expecting 
Central participation, obviously they 
also require Central assistance-·· 
financial assistance. Therefcre, my 
second supplementary is, what exact-
ly is the cost of this particular plan 
and out of that cost how much finan-
cial assistance Haryana nnu Himach::J.l 
Government have demanded from the 
Centre and what exactl V' would he 
th e response? 

MR. SPEAKER: Let us tIrst dIffe-
rentiate between 'assistance' nnci 'par-
ticipation'. Assistance can bE: techni-
ca! also. Whether they want flnnncial 
aS5istance Or participatioo? 

PROF. MADHU DANDAVA1~: 1 

have used the word 'financial assis-
tance'. 

StIRI A. B. A. GHANI KHAN 
CHAUDHURI: This is a new thing. 
Whenever the Central Electricity Au-
thority wanted to execute the project 
·he Central Electricity Authority exe. 
cutes the project. The question of 
financing by different States d(.'\"s not 
'lrise. 

This project will require at the 
present moment the estimate is-
R!'. 500 crores. This is A very big pro-
ject of 1000 Megawatt power. So, 
what I have said is ..ibout the ne'W 
offer from Himachal Pradesh and 
Haryana Government!. 

PROF. MADHU DANDAVATE: 81t, 
hE. has n9C-c.eplled to my question. The 
total cost-1S' Rs. 500 crores. How 
"Tluch are Himachal Pradesh and 
Haryana likely to spend and how much 
do the, require fl'()~ Ute Centre? 

SURI A. B. A. GHANI KBAIt 
CHAUDHURI: This, we have not dis-
cussed. --

MR. SPEAKER: You have not gOlle 
into detailS. 

SHRI A. B. K. GHANI KHAN 
CHAUDHURI: Yes, Sir. 

SHRIMATI PRAMILA DANDA-
VA TE: My first question is this. If the 
gestation period of the plant is in-
creased, the cost of the project is also 
going to increase. Hence, will the 
C~ntral assistance be expedited and 
will the decision regarding the project 
be taken the earliest? What time 
would Government take to talke the 
decision? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRr VA-
SANT SATHE): Is clubbing allow-
CCl now? (InterruPtions) 

MR. SPRAKER: When God has 
u:lited them, how can you! 

SHRI A. B. A. GHANI KHAN 
CHAUDHARI: It will go to the Plan-
ni.ng Commission. The Planning Com-
mission has to agree to the proposal 
of Haryana and Himachal Pradesh. At 
the present moment, we cannot say 
anything. 

SHRl VIRBHADRA SINGH: The 
States of Haryana and Himachal Pra-
desh have entered into an agreement 
to execute this project. According to 
the information available with us, it is 
the Central Government which bas 
cohown its interest to participate in 
this. O~ the basis of that, a request 
P:'IS been made to the Union Ministry 
of Energy for the Centre's participa-
tion. I would like to know from the 
hon. l\'Iinister by when the final deci-
~ion regarding the participation of the 
Central Government in this project 
will be taken. Secondly. in the event 
of the Central Government deciding 
that it will not be possible or feasible' 
fo!' it to participate in this project, I 
would like to know whether the Cen-
tral Government wiD come forward 
with liberal financial assistance to the 
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two States to complete this project in 
view of the power shortaae in the 
r:ountry and in view of the fact that 
it is a malor project which is capable 
of producing over 1,000 megawats of 
electricity. 

MR. SPEAKER: Earlier, the better. 

SHRI A. B. A. GHANI KHAN 
CHA UDHUHI: If it is a Central Pro-
ject. the question of finance from the 
States does not arise. Now, the latest 
rievelopment is that Himachal Pradesh 
and Haryana want to do the job them-
selves and they haVe given us a neW 
offer. We are starting with this new 
offer. It will go to the Planning 
Commission. 

MR. SPEAKER: Decide at the 
earliest. 

Nationalisatlon Of Oil India Limited 

+ 
*213. SHRI SURYA NARAYAN 

SINGH: 
SHRI K. A. RAJAN: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is 3. fact that the 
nationalisation of Oil India Limited 
has been delayed; 

(b) if so, when was the decision 
taken to this effect; and 

( c) the reasons for delay in its 
implementation? 

THE MINISTER OF STATE IN THE 
:'vlINISTRY OF PETROLEUM CHEMI-
CALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a} Yes, Sir. 

(b) Negoti~tions with B.O.C. for the 
takeover of whole or part of their 
interest in 0.1.L. started in September. 
1976. 

(c) Various aspects of the Issue are 
under the active consideration of the 
(}overnm~t and it is not in public 

interest to disclose anY detaila at this 
stage. 
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